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FRESH REPORT ON BEHALF OF CENTRAL GROUND WATER AUTHORITY
(CGWA) UNDER MINISTRY OF JAL SHAKTI (MOJS) FOR COMPLIANCE OF
DIRECTIONS GIVEN IN THE JUDGEMENT DATED 25.02.2022 IN THE MATTER
OF SHAILESH SINGH VS. HOTEL HOLIDAY REGENCY, MORADABAD & ORS
(0.A. NO. 176/2015) AND JUDGEMENT DATED 19.03.2024 IN MLA. No. 89/2022 IN
0.A. No. 176/2015

Introduction: The Hon'ble NGT has taken cognizance of an application of Shri Shailesh
Singh registered O.A. No. 176/2015 with regard to various hotels drawing groundwater in
violation of the direction of the Hon'ble Supreme Court and without any permission from the
authorities such as Central Ground Water Authority, UP Pollution Control Board and Central

Pollution Control Board.

Original Application No. 176/2015 was disposed of by the Hon’ble NGT vide judgement
dated 25.02.2022 and issued directions contained in para 43 to 49. Vide para 49 of the

judgement, Hon’ble Tribunal directed CGWA to comply the directions in para 43 to para 48

and submit compliance report by 15" September, 2022 with the Registrar General, NGT, PB.

CGWA filed compliance report dated 13.09.2022. Hon’ble Tribunal by judgement dated
19.03.2024 passed in MA No. 89/2022 in OA No. 176/2015, rejected the report of CGWA and
directed to submit fresh report for compliance of directions given in the judgement dated
25.02.2022 and also taking into account the observation made in the judgement dated
19.03.2024.

In pursuant to the judgement dated 19.03.2024, it is most respectfully submitted:

1. That in pursuant to the direction contained in para 43 of the judgement dated
25.02.2022, it is most respectfully submitted that the Hon’ble Tribunal directed
regulators to direct its policy towards preventing further depletion of, and upgrading,
ground water levels, based on impact assessment and to prepare meaningful
regulatory regime, institutional mechanism for ensuring prevention of depletion,

unauthorized extraction of groundwater and sustainable management in OCS arca.

2. In this regard it is submitted that Ministry of Jal Shakti (DoWR, RD & GR) vide
Notification No. S.0. 1509 (E) dated 29.03.2023 issued various amendments to the
guidelines dated 24th September, 2020. Copy of guidelines dated 24th September,

2020 annexed as Annexure-I and copy of amendment annexed as Annexure-II.
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Relevant para (related to direction in para 43) of the guidelines and amendment and

amendment thereto are reproduced below:

Recharge and Restoration of Ground Water: At the time of applying for NOC all
the Project Proponents are required to submit “Copy of Rain Water Harvesting Plan
submitted to Government agency by the applicant or a proposal for rain water
harvesting/ recharge in the project premises as per the prevailing Model Building Bye
Laws issued by Ministry of Housing & Urban Affairs, Government of India” (Para 2
(iii) (e).

In industrial category “The proponent shall be required to adopt roof top rain water
harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery,
pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the

harvested rain water in surface storage tanks for use in the industry” (Para 4.1 (v).

FFurthermore, provision of the para 4.1(iii) of MoJS guideline dated 24.09.2020 and
amendment dated 29.03.2023 states that "4/l industries abstracting ground water in
excess of 100 m3/day shall be required to undertake biennial (once in two years) water audit
through certified auditors of agencies as approved by CGWA and submit audit reports within
three months of completion of the same to CGWA. Compliance of the earlier given reports

may be checked by certified water auditors after one year and the report in this regard may

he shared with CGWA.

All such industries shall be required to reduce their ground water use by at least 20% over
the next three years through appropriate means”.

In Mining Project “It shall be mandatory for all the mining industries to ensure that
water available from de-watering operations is properly treated and should be
gainfully utilized for supply for irvigation, dust suppression, mining process, recharge

in downstream and for maintaining e-flows in the river system" (Para 4.2(i).

“Copy of Rain Water Harvesting Plan submitted to Government agency by the
applicant or a proposal for rain water harvesting/ recharge in the project premises as

per the prevailing Model Building Bye Laws issued by Ministry of Housing & Urban
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Affairs, Government of India or as feasible in the mine premises and as approved by

CGWA/State agencies™ (Para 4.2 (b).

“All stadiums, cricket grounds, and other sports grounds/courts, golf courses etc shall
construct/install appropriate mechanism for artificial recharge of ground water / rain

water harvesting " (Para 4.3 (vi).

9. Penalty provision for non-compliance of recharge / restoration clauses:

S Items Penalt_y Rs.

1. | Non-Construction/Inadequate capacity of Recharge / Water 5,00,000
conservation structures.

2. | Non maintenance of water conservation structures/ recharge 2,00,000
structure

3. | Non submission of photograph of recharge structure(s). J 50,000

10. Ground Water Level Monitoring: “In other than industrial areas as mentioned

hereafier, all the project proponents (drawing ground water more than 100 m3 /day of
ground water for Hard rock aquifer type and more than 500 m3 /day of ground water
for Alluvium aquifer type have to mandatorily construct Piezometers (observation
wells) within their premises for monitoring of the ground water levels. Further, in
industrial areas (as designated or notified by Central/State Government), Central
Ground Water Board (CGWB) shall construct need-based piezometers as per local
hydro-geological conditions and further monitor water levels. Such a mechanism of
compliance conditions has been made to ensure regular monitoring of ground water
level in the project area (Para 14). In this regard the necessary criteria for monitoring

of water levels through piezometers by the project proponents are given in Table 14.1.

Table 14.1

No. of Piezometers with Digital Water Level Recorder (DWLR) and telemetry
to be constructed & Type of Water Level Monitoring Mechanism

S. Quantum of Ground water withdrawal No. of piezometer(s) (with |
No. (cum/day) DWLR and telemetry required) |
L. 0-100 0 B

p. >100 1

(Hard rock aquifer type in other than |
industrial areas)

3. >500 1

(Alluvium aquifer type in other than
industrial areas)




11.

12,

Impact Assessment report: “All projects extracting/proposing to extract ground
water in excess of 100 m3 /day in Over-exploited, Critical and Semi-critical areas and
in excess of 500 m3/day in areas underlain by non-alluvium and 2000 m3/day in areas
underlain by alluvium in Safe assessment units shall have to mandatorily submit
impact assessment report and ground water modelling study of existing/ proposed
ground water withdrawal on the ground water regime covering 5 KM radius area

around the project site prepared by accredited consultants” (Para 4.1 (f).

“Comprehensive report prepared by accredited consultant on ground water
conditions in both core and buffer zones of the mine, depth wise and year wise mine
seepage calculations, impact assessment of mining and dewatering on ground water
regime and its socio-economic impact, details of recycling, reuse and recharge,
reduction of pumping with use of technology for mining and water management 1o
minimize and mitigate the adverse impact on ground water, based on local

conditions” (Para 4.2 (c).

. For infrastructure projects “In cases where dewatering is involved, submission of

impact assessment report along with groundwater modelling in 5 km radius prepared
by an accredited consultant on the ground water situation in the area giving detailed
plan of pumping, proposed usage of pumped water and comprehensive impact
assessment of the same on the ground water regime shall be mandatory. The report
should highlight environmental risks and proposed management strategies (o
overcome any significant environmental issues such as ground water level decline,

land subsidence etc” (Para 4.3 (2).

. Furthermore, it is most respectfully submitted that for effective implementation of

these guidelines, Standard Operating Procedure version 9.1 has been prepared
annexed as Annexure-III. Complete procedure, roles and responsibilities of Officers.
PP, submission of Impact Assessment Report, Comprehensive Hydrogeological

Report, functioning of Internal and External Appraisal Committee are well defined.

. That in pursuant to the direction contained in para 44 of the judgement dated

25.02.2022, it is most respectfully submitted that the Guidelines dated 24.09.2020

have been framed keeping in mind the timeline provided by Hon'ble NGT after
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consultation with States and stakeholders. MoJS / CGWA have made best efforts by
taking in good faith, all reasonable steps to achieve the objective of effective

conservation of ground water resources.

. That in context to the paras 45 to 48 of the judgement dated 25.02.2022 and

observations made by the Hon’ble Tribunal in judgement dated 19.03.2024 in M.A.
No. 89/2022 in O.A. No. 176/2013, it is most respectfully submitted that CGWA has
been constituted under Section 3 (3) of the Environment (Protection) Act, 1986. to
regulate and control, management and development of ground water in the country
and to issue necessary regulatory directions for the purpose. Ministry of Jal Shakti
(MolS) is promoting conjunctive use of surface water and ground water in an optimal
manner so as to ensure sustainability of available water resources and has been
working together persistently with other ministries for a sustainable and effective
management of ground water resources with a special focus on demand side
management and supply side interventions. Vide amendment dated 29.03.2023, list of
location specific infrastructure projects has been pruned to only seven type of

Infrastructure Project. which are allowed in OE area.

Furthermore, it is most respectfully submitted that the Initiatives by the Government
of India in this regard includes compilation of a conceptual document titled “Master
Plan for Artificial Recharge to Ground water in India” by CGWA, which envisages
implementation of nearly 11 million Rain Water Harvesting and Artificial Recharge

structures to augment the ground water resources of the country.

(a) Ministry of Jal Shakti has also circulated a Model Bill to all States/UTSs to enable
them to enact suitable legislation for regulation of ground water development,

which includes provision of rainwater harvesting.

(b) CGWB has taken up National Aquifer Mapping & Management Programme
(NAQUIM), for mapping of major aquifers, their characterization and formulation
of Aquifer Management Plans to ensure sustainability of the resources. prioritising
Over-exploited, Critical and Semi-critical assessment units. The district report of

NAQUIM study contain recommendation for block-wise aquifer management.
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Officers of CGWB regional offices present the report to concerned DM/DC and

make presentation of findings before local authorities/concerned department.

(c) Ministry of Jal Shakti has launched Atal Bhujal Yojana, being implemented from
April 2020. The scheme envisages improving ground water management in
identified water-stressed areas in parts of seven States in the country with
emphasis on demand management and community participation. In addition,
schemes of the Government of India such as Pradhan Mantri Krishi Sinchai
Yojana (PMKSY)-Har Khet Ko Pani (HKKP)-Ground Water Irrigation (GWI)
envisages creation of irrigation potential from groundwater in assessment units

where there is sufficient scope for further future ground water development.

(d) With a view to further promote water conservation in the country, Ministry of Jal
Shakti, Government of India has embarked on the Jal Shakti Abhiyan (JSA) in
2019. This initiative is characterized by the expeditious execution of five
discerning interventions, water conservation and the harnessing of rainwater,
revitalization of traditional and contemporary aquatic ecosystems, the recycling
and replenishment of water, watershed development, and the deliberate
augmentation of afforestation efforts. Several State Governments are
implementing watershed development programmes, in which, ground water
conservation forms an integral part. Water conservation measures are also taken
up as a part of the MGNREGA. JAS aims at consolidating water conservation and
management initiative in the country through a holistic and integrated approach
inviting all stakeholders. This ambitious undertaking was initially launched across
1.592 blocks, in 256 water-stressed districts across the nation. Subsequently. this
pivotal campaign has been extended and reinforced during the years 2022 and
2023, accentuating the government's unwavering commitment to addressing the

critical issues surrounding water conservation and resource management.

18. In view of the foregoing, it is most respectfully stated that CGWA under MolS has
made best efforts, decisively as well as resolutely. by taking, in good faith and with

right earnest, all reasonable steps to achieve the objective of effective conservation of
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ground water resources to comply with the directions as contained in the Order
25.02.2022 and 19.03.2024 passed by this Hon'ble Tribunal. The Fresh Compliance

Report may kindly be taken on record.

The above is submitted for perusal of Hon'ble NGT.

C&e@w (e
—Ta[6[20%4
VINOD KUMAR DHAUNDIYAL
Administra
Central Groung Water Authority

Place: New Delhi Department 1 S of Jal Shakii

Dated: 19 -06-2024
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Che Gazette of India

TY.S7.-3).0e1.-3.-24092020-221952
CG-DL-E-24092020-221952

HETETIT
EXTRAORDINARY

W 1I—87F 3—39-§9 (ii)
PART ll—Section 3—Sub-section (ii)

e & gHIiRa
PUBLISHED BY AUTHORITY

| 2941) £ =Y, qeeafaam, e 24, 2020/aRaw 2, 1942
No. 2941] NEW DELHI, THURSDAY, SEPTEMBER 24, 2020/ASVINA 2, 1942

(efr s wrer )

KIEERR
T faeet, 24 fawav, 2020

.97, 3289().—1afH,1985 #ir ffaer frz o= 4677, vwdt. fgar a=mw 9rea o9 & qrfia
&% 10 fZdew, 1996 F AT IFAH AT F A9 F AN F za% faor-FAEe o= Fz awww A
I 1 yau A fFEw F {fRge 6w fgao F szt & o waa aftw it &1 990 #7997 399
Hafaa Ffawg Frat #1 739 F oo wataor (Fveo) afaffae, 1986 (1986 #r 29) #it 4771 5 F T8d
ot T WA F74 & oo f@9is 14 S99, 1997 & afSee=ar d.%1.97. 38() F #reaw ¥ F4r7 oy
o IR0 (S aT8 37 “TII+0" F =9 § g7 747 2) 7ieq Far 21

A FatF TIEFEr IR, A4a7 AT TRATSATS qF9T G99 GRS e ® o
qTEH TSAT A a1 qaad @9 arfEd SA7 §, FET 97 g [@e qa8q 9T qewr) 97 /99 arag
sorraAt g AfRafEe 921 frar o w2 2, 99T 97 9 999 § Ty Rur-Ea I Er O

AT SEt, T2 759 /R 9441, 99 aiEd &= 7 Fue sfaFatEa & # 6w gee GEm
#re waue #t At st @ Rar-Fder srar g s BFo g

v saf, " g gfta afasor, 9 G 7 2014 F Aru. |5, 204/205/206 F 2w
15 &9 2015 F A2« F AT | GrieF<or #r A3 srdt o 8 & a7 gt w7 & o3 Gl oft =fr
ST g [AeRgor ¥ O =[Eae, 99T 15 577 79T FA1ed #2787 8, FATEERI & SAEEia I FAT

4484 G1/2020 (1)
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Zft oY g T w6 A A 9 9z G s A v aftz dieE afie @ s 3fie g oo

AT afF, I AT AfEEwT T 2014 F & U A, 34 v 37 # fFHiF 09 AT 2015 F AUH
AR F ATAH F AT SR THEveAl #, S Ay atgsta ot @a7 (@Eddoa) 1 awer §
FIA F ATATT “SATI THIOTTA” TTH F77 6 (A0 757 55997 {42707 41 F "reasy & wriaaow & 506
F49 ¥ fade R &

ofr Stafa, FTAATT AfEEFTr § 2014 F AU H. 200 # fZA0F 13 S[ATE, 2017 F w1297 F G049 F
3 faw B weas z=im it U8 st i Fepreft & foro spram #0 F [l &y o nfed sie g ofr, &
7g Ut sttt s 39 F smaer § ars € 94t F agEw an

A7 FafF, IF AmAE afaEr F #2015 fit G 7176 v 2012 7 59 # A
28 3ATET 2018 F AT A< H T HATIA, LT [AFHTH AT AT HLAT HATAT FT o SATHAT F FLET
F oo ot Faw gt w7 F Fro wisar a i s afear w77 & fdr o,

A At g g 2 gt F A3 s gatavr (q@ven) afafi, 1986 fi g 3
A g1 5 7 IT7 9T (3) F q8d YET At F AqEor § Wi F e g9t F g9 13 F
11 AT, 2017 FT “FATIRT THOMTH" ¥R F44 F oo yrew Rar-Fda ofnfee B Gt af
wFgeedl | feoaforat v gz /i T

A sraf#, 3% a=T Ren-Fda F yegae & g aft arfat s geEmEt w ¥ 9w g
fafea =y & = T w@r g, st =i 12 fGFae, 2018 7 afag=ar 9418w 6140 (31) F
qATEAH 2T F 9 & Afq-2req # AfRamT e 6w qeer d9reet F qvaw F Rar-fde st
fom;

A7 afEH, IF AAATT ATTFIU F 2015 FF A7 . 7. 176 ¥ ZA1% 03 99T, 2019 F AR=T F
wrew & A3 R o & s 12 fReaw, 2018 $r 3wd affe=am #v arp 781 fFar s a=ar, w791 12
oI A%l 2 A% T “qE@TT g qaq fEw 6w sav-soen fEE fgiEt o s Ao ardt & 9r
TZ TITE T2l & A7 AR A Fgifeaq i A 8, T G § qgd asif F {emEe st siw 9o Fwm
A= 21 SO ST q19a F A4 F A9=a7 21 F 989 a9 F Wifers ATIF F7 g9 20,

e sraf, amg gt 7 fG=is 11 Fdaw, 2019 F a=e F qregw § 99 #t fege v
T % o, 17 stfega ot fArewme F g awer aidefir d & “smrafsy wwmores” o\t #1927 w7,
gtaee gfdgfdzaantz o 5=t 7 F oo uw afafa afsg 1 2 s =7 o o awqa F29 91 F21
T E

A= srafh, 3% afafa § qua e 51 At #2767 g g F s Rt
afga Frare famia 16 AT+, 2020 F1 AT AfSFToT H gvqd F7 AT €

A FafF, I AT AfEFI 7 AT 20 [ATE, 2020 F AT AT F ATAT F IIAFIT FIT
FIOSTF TATIATS FT “GATIT WA FET F94 A97 999 94 qa97 5 o0 a7 G=e F amg
AAHCO FoA A7 Aaer w2,

wa zaferT g g gfa st F -t s wafawor @weon) sfafiaw, 1986
(1986 FT 29) Ft 4137 5 F AT TfEa 4177 3 F ITUTT (3) FET T=T AFHIT F AqF0 § ST FHATEA, T4
faFm s d@vaw Faw vaw g A & 0 afteEht F oagaw T dEew & s
F1.91. 6140 (31), AT 12 fFFav, 2018 &1 wfewaw F0% 290 # gorer AT w1 BFffafae v Fate
FA & fRon-FAder sttt #=ar 21
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(ST 13T 3(ii)] T FT T : AATHTT
g
1T & e Rt 9 Rffafig fk Rt s % Re-fdr
(ST ST )
FELiil
L g8 4.
TEATEAT AT T2 =51
10 EATT SR DN T B AEE it isssnnsinsnisssnrdissss thsmssssnississinnis ssbansiopinismassasasiaasin 5
2.0 wiEfem guddzay zufEv @wedeed a5 § avwr send veEE F fmoar
L e e 5
B0 R e e e b e i S e st e SR 6
Al DN BRI ... oo tomeameninidasims st St asers st b e RO A sdass 6
AN AR O st s s B s s i s R 6
42  BIRPORTIIINL .covioniiscssmens it T s S ety S T W mctassim b BRI 8
4.3 AT I i couessmiosas s ash B e S A SSRGS SR 6358 8
5.0 YN T R D i s el sl b i bt sosssossmsvanpnsesnase 12
5.1 e R RN T B i it o neetsmmmsmssissispronenssssnorassibAd rassba st 10
B0 T TR RN i bt i r s sR s e RS bR A v s s 12
T ORI R L ... oo visannsiguismssssssms sunim spomes it sema i onse hamaoasn o s s va 13
CHORE ST o N ST SRSt ICO S R S 13
0.0 SRy STRTOTOTSY TSI STV BRI .. cooviincie st iosonasbiasio s o s sbuabonsiosinsmbussibns 13
10.0 STy TATTTR FT T F ATTTAT BT FIREIEI s 14
T30 TNEN SOTER BT T BN oo nvscsrocionssinsniiomommmins oisans e s s RS TS GG 14
420, TN IRTRTT ) R IR MINE: . i coiirosissiomomsin Gansusias s somsbpsarapistpasssssssssfpssinsesasilo 15
13.0 FFIATTAT =7 F ot FAFrT F FAsg aftrl 7 T oo 15
R gt g PR B YT SRR RN A S I DN S R 15
150 BT ATRIIE .. .o.oconmsmimnmmmsesstsonsrissrssonsmsmasnisrssossntiinsnssasssasbio sian penssnntsssppsss sehsnsios 16
15 I BB B i csrsbmsinii e R R s iy 16
15.2 1 ofiT wriawoiiy qFar (Hieae T9e Threal, @99, IANT {7 sraredq fRarefi
RFTE) Y TR F T AR .. 17
M R e T RO HNRE CHn 17
1T.0 ATt T TR i oot st e Kok sevdassias e sosnabins v vsneisiasnsy 19

[ &, fiofreaegu-21/4/2020- Hrsfrza=m)
arefia FA17, Ao
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AT
AAATF |: T AT 99 START F (o0 5 it Araeq=ar 1 dqEE)
A9 Il froirfies F fAwir s goe w2t A o i At F G fRear-fAga
Enevedllk T F AT FR/AETSAT F qA &A1 #§ aguer Ao &1 gfafie v F

TTF 1V TN o0 SATIIR THIT 97 9TH F9 2 TA-93i+s fard 6 =

ELEPERAYE e et (e arersaTst F o) @=sft frqe 1 wnie

FTATF VI: AT TOATHATAN 1 FH(TH AT

AT VII: T Al i =gFaal dagt F {7 S A w7 gt #1 T4 F 39t F
Fay # 2009 #1 fafaer fz aif=r 36 § Igaw =g F sz

steraa VI I TISANET T &A1 At g, et gore i Fwrt feftesege g ffRafie fr e
=2

qTATF IX: AT AFATHT AT T TsaTae T

AT X : AR G ATHF T QT TErET|

R R 0 e e O 0 B e B ) B G 4

ST S qEyf g
unH} FgdT AT qea 99 A 1985 fr Rfyw = afEEr 5. 4677 # 9T R 10 Raw
1986 F AT IFAN ~ATATGT F A2 F ATAH F T8 [29T-FA297 97 Fz G T e 5999 &7
o & fAfFgwe & FEaw F 2edt o = afaffaw ¥ aqaw g afts by &1 93mr #2979 67
FaTT F4 F7 F oo watawor (dveon) afaffam, 1986 (1986 &7 29) #i &<y 5 % Fua aftrdt 7 wnr
A & 0 14 Sady, 1997 # Afteg=er 747,97, 38 () F 9w F 417 G 5o 47 Fr fvFmw F
=7 7 wfda BT 21

TIAFOT TN FATT ATHAATHF TATTATA FTAT G TRATTATA 2eq1(= % B e
At % for ‘smmafs ywmore s #F qure @ s yaue #r {5 @ g b 22 ot
A 2 7 & ¥, et s qeE, qataag & varaat g qwe GEw Rt 5@ G s @ g,
=9 F99 HAHT gRT 77 fFer-AEe &g v #)

2 H I F 7914 F q99 GAww ¥ o 2g § guw Faeh # Bt w7 6diw oo
dareAl 1 AT w7 F foro e et Ren-fRder & P o #)

T Ry o aftgear i arfe & g wardt 0 s dET 9 s9 s
(Frsirzeegm) ZreT ST Tee F asft Rem-Rdar % w7 o2 2

7 Ren-fRga f9-2far § any gt TS w97 @ (S qEe S # i Gt @ w w f)
# goret ATt Fdrr qfiy ster wifdeor gy fEfAafae i strfr s =t s

THE FeraT, 5 Tsgi/ET sy a9 F U que At Rer-fEe £ s disfesen  aqey
TR 2, Fl Aisitseequ F Ror-fAEe F vyraum @y 26 aanfy 7f% 09 gt e &4 g aqae
B S e Rom-fden & dsftesgqe ¥ Rar-Fei & @fds #25 ymaaw & 91 327 disfieesqn &
fram-fAeert # fAfea wraamt % wemar s/ s a7 F widEoi g 39 yradTEr S st Ay
SITUATT| 7759 TG S-saaias Pafadi F s o7 afafi=s aai/mreEst #1 qarg 39 F oo s 8
o 2, Forerdt w1 #9 & uge disiieegqu/sier itk §31e, S 9o g7 FHrET Y ST
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[9T 1137 3(ii)] TR FT TTATT  AHTIT

aft 70/ wispe @t e w9l arer =R, gaacEdTers TRasETE i @ds g 17w,
3 9% 5 T°7 1.0 F si@ta =& @At =7 F gz wrea 7 81, 37 A9 U TOHET F ATEE |
AATII THTOT T (THATAT) ITH FIAT AT R
S YA g AT AfaErEd IFE F 9y 9% 70 ad afysiEe, w7 siv ad-andie g
gt F oo wsft Trs7 qore TaETOn/AEAT g d4 i ST S v GT Arsara fr aHiar fi
STt #fiT A AEfaE =7 7 qeEa £ Jr 37 G99 F A7 A9 Ja9T A0 T STASAT A7 FH
F e @ A FE i s sy ey st £ JEErset 1w zaiE s
1.0 TASET ITH A q G
AT At Aot aforgt Fr gea [T & T oasw= o w w72 7 g2 & S
(i) TSI ST 9 ITEE & o aior s argdt AT § 3qRE 9ee STHI
(il TTHTOT TS AT S
(iii) TTToT ST oTEEY AT AT H HOEA FAT F AAS ST FAT FOEA [T a7
(iv) FT FTEFATTI
(v) 10 #t g vw / BT 7 F7 &0 FT AGT00 F7A AT ATSHT AT FA/1A I
1.1 R R & gsftecr
e F @-TEE F v S gl dsfizeegu 1 9 3ueed F09 F U disieegqu gea §
Iy foie fa s
20 agd &=t ¥ SR surddey gefiT dersd/amrd syt iRt ¥ g 37 e wg
T ¥ forg s
gore [t F o semafy ssor o3 (vAsEE) 39 % B s swaEE # i daaqree §
3T TTLH HAZ A AsiTseeqn greT et Rar-fEet F s SR S91 T g1 AU/MSET T 6
o st e U WAt # & AT A 8, St Sy avEry Senid usdt 39 89 ¥ dutard /rar
§ 5t 1 Argfd w77 § qew 757 2
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MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
the10th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14" January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law:

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13™ July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28™ August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of “No Objection Certificate” on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12" December, 2018:

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on *Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles” and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report:

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to
regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020;

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20" July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates” to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE
Guidelines to regulate and control ground water extraction in India
(with immediate effect)
INDEX
ITEM Page No.
Preamble and Background
1.0  Exemptions from seeking No Objection Certificate..........c.coceviininnnnnninicininiiniinnenenn . 35
2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
SUDDIY ALPOCICE 10 BEDRI BIERE ...ty itioiiieversiisimmsmmiiiniionserssmis spfobissss saieiss s chretamasisiso e
3.0 ADHIONITINS SEOUOE .- iz i o roviseisnss shonssiarsedoit Suichuebn b bl s sh At s s EOA TS P 36
&0 ComEIRb ISE . . .. ot R o A AR AT A T IS A 36
T g e T PR s L e, R P S 36
C Lol R e N S ORISR o ERE R et L T
43  TOIPASIDCINE PIOROCTR i:coxsiiorsaisisssininoissnssssssessn shsbomsinsnsmhshsissstinasassssinssmsmaurssonsiok 38
5.0 Ground water abstraction/ restoration Charges............ccocevinrniniineneninsisnenesieiene 39
5.1 Rates of Ground water abstraction /restoration charges...........cocoeevecinnneicncecnnnn 40
6.0 Bolk WAleh SUDDI .../ i ittty s st sty il assonaisasdas 42
7.0 Abstraction of Saline Sround Water .........c...oesassesasssssssrssssesasssssssssnsossrsssssssesnssnsagsssassass 42
S0 -Protecton Of WeRlStth BEEES. ..ot uiiiimiisiisimsisianmesinmiieisimisisssssensimmsesermioion 42
9.0 General compliance conditions in No Objection Certificate .............ccccovmiiinninicincnnes 43
10.0 Monitoring of compliance of No Objection Certificate Conditions.............c.ccouruernveinne 43
11.0 Renewal of No OBJection Certificate ... iiimiiavmusniisiip i 44
12.0 Extension of NG ODIccOn COTBIICHIE ... .cumsrssssiserinesisnssbnssresssrsisnsossiansssssasssssbssasscnts 44
13.0 Delegation of powers against illegal groundwater withdrawal ...........ccooivniicniinicnnnns -
14.0 Ground Water Level MOBMOTINE . c.iccivmmiinmsssimsossmsissssssisasssssavivsiosmsesisassissmsnisssnsssssi GO
150 By e e R D R I N a T L S L st S i i SR 45
15.1 Rates of Enyronmental COmPERSAtION: ... vmississsmssussses iosatrasinsssesansesonssnss 45
15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)...........ccoucucvuiienciinncns 46
160 ProviSIOn of Pl ......uuiausonarssiiiamsnssemiinsssideson st siro it o oo on iAo s saa S deson 46
17.0 Other important Conditions (Applicable to all): .........ccccoiiiiiiiiiniiininin 48

[F. No. CGWA-21/4/2020-CGWA]
ASHISH KUMAR, Director
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ANNEXURES

Annexure [: Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure [1I: Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure IV: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI: Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure IX: Glossary of technical terms used

Annexure X : Annual water audits by the industries

Guidelines to regulate and control groundwater extraction in India

Preamble and Background:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14" January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates’ for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have
been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water



ErE 2466

[|TT I—E7E 3(ii)] T T IMA9H | AHTETIT

Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.

(ii) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cum/day.
1.1 Registration of Drilling Rigs

State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

i)  Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m’/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Objection Certificate, ninety days before the expiry of No Objection Certificate.

iii)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a) Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking
into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m’/ day for
drinking/ domestic use.

¢)  Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m"/ day for drinking/ domestic use. Government water supply agencies
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.
4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWAs shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
quantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i)  No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

ii)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m'/d shall be required to undertake annual
water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be
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required to reduce their ground water use by at least 209% over the next three years through
appropriate means.

iv)  Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m’/day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure I1. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure I11).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

ix) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(a)  An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

(b)  Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local
g(ivemmcnt water supply agency in cases where requirement of ground water is more than 10
m’/day.

(¢) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m’/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants, Pro-forma for the report
is given in Annexure IV.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
10 m'/day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii) In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering
technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

V) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii) All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(¢) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as
existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate” shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure VL

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i)  In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should
be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m*day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.
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iii)  For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v) Al infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(a) In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed
management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(¢) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline,

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.
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5.1 Rates of Ground water abstraction /restoration charges

1. Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m’/month) 3
(Rs. per m”)
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m’.

II. Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m’)

S.No. Category Quantum of ground water withdrawal
of area Upto 51 to <200 200 to <1000 1000 to 5000
50m’/day m’/day m/day <5000 m’/day
\ 4 3 and above
m’/day
Ground
water use 4,

1. Safe 1.00 3.00 5.00 8.00 10.00
2. Semi-critical 2.00 5.00 10.00 15.00 20.00
3. Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units
(Rs per m’)

S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
m’/day m’/day m’/day <5000 m’/day
¥ 3 and above
m’/day
Ground
water use .
1. Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)
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III.  Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m’)

S.No. Category Quantum of ground water withdrawal
of area < 200 200 to <1000 1000 to 5000 m’/day and
‘ m’/day m/day <?000 above
m’/day
Ground water
use o

1. Safe 1.00 2.00 3.00 5.00
2. Semi-critical 2.00 3.00 5.00 8.00
3 Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects

(Rs per m’)
S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m’/day and
3 3
m/day m/day above
v <§000
m/day
Ground water
use 4,
1. Over-exploited (existing 6.00 10.00 16.00 20.00
industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <1200 200 t? <1000 1000 to 5000 m'/day and
v m /day m’/day <5000 above
Ground water m’/day
use ¥
1. Safe 1.00 2.00 2.50 3.00
2. Semi-critical 2.00 2.50 3.00 4.00
3 Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m”)

S.No. Category Quantum of ground water withdrawal
of area < 200 200 to <1000 1000 to 5000 m’/day and
: m*/day m°/day <5000 above
Ground water m’/day
use - 2
1. Over-exploited 4.00 5.00 6.00 7.00
6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0  General compliance conditions in No Objection Certificate

i.  Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

ii.  Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

ili.  Proponents shall install roof top rain water harvesting & recharge systems in the project area.

iv.  Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

v.  Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-I1.

vi.  Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

vii.  If the existing well becomes defunct due to mechanical failure within the validity period of No
Objection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VII). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

viii.  Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

ix.  In case of change of ownership, new owner of the industry will have to apply for incorporation of
necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a. Suitable MIS will be developed for compliance monitoring.

b. District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

e. Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

d. In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable

to pay the penalties as per Section 16.
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No objection certificate shall be renewed periodically, subject to the compliance of the conditions

mentioned therein:

i The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.
ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.
iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.
iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.
v. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic 5 years
Seritaritical use and urban Water Supply Agencies
snd Industries 3 years
safe Mines 2 years
Over exploited All users in “Over-exploited areas’ 2 years

Vi.

Vil.

If the application for renewal is submitted in time and the CGWA/ the respective State/ Ut Authority

is unable to process the application in time, No Objection Certificate shall be deemed to be extended

till the date of

renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection

Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be

appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
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down in the No Objection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & Type of Water Level Monitoring Mechanism

S.No Quantum of Ground water pigg;‘nfter Montonss Tedisnim :
TNy withdrawal (cum/d) reaiied Maniial DWLR D%Eie \::;h
| <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 | 0
4 >500 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECgw = Ground water consumption per day x Environmental Compensation rate (ECRgw) x No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgw in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgw for Packaged Drinking Water units

S.No. [Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRgy,) in Rs./m3

Safe 12 18 24 30
2 Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 |Over- exploited 48 72 96 120

Note :-Minimum ECgy shall not be less than Rs 1,00,000/-
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Table 15.2: ECR¢yw for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECR.,) in Rs./m3
1 | Safe 15 21 30 40
2 |Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150
Note :-Minimum ECg, shall not be less thanRs 1,00,000/-
Table 15.3: ECRy for Industrial units
S.No. Area Water Consumption (cum/day)
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRgy) in Rs./m3
1 Safe 20 30 40 50
2 ISemi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of

illegal withdrawal
S.No. Water Consumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions

issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of

No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
4 Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
6 structures. 500000
T Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
9 Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction  of  groundwater  abstraction  structures by un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 Change in User ID. 5000
3 Change in firm Name 5000
- Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000
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17.0 Other important Conditions (Applicable to all):

i.

iii.

Sale of ground water by a person/ agency not having valid no objection certificatefrom CGW A/State
Ground Water Authority is not permitted.

In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

iv.  Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient
reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

v.  No application shall be entertained without supporting documents as specified in relevant sections.

vi.  Abstraction structure(s) should be located inside the premises of project property.

vii.  Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.
viii.  Processing fee prescribed, if any, from time to time shall be charged for various services.
Note:

1. Guidelines are subject to modification from time to time.

2. In case of any discrepancy between Hindi and English versions of this document including the
annexures, the English version shall prevail.

Annexure |

Estimation of Water Reguirements for drinking and domestic use
(Source: National Building Code 2016. BIS)

a) Residential Buildings:
Accommodations Population
1 Bedroom dwelling unit 4

2 Bedroom dwelling unit

5
3 Bedroom dwelling unit 6
E

4 Bedroom dwelling unit and above

Notes:

1) The above figures consider a domestic household including support personnel, wherever
applicable.

2) For plotted development, the population may be arrived at after due consideration of the
expected number and type of domestic household units.

3) Dwelling unit under EWS category shall have population requirement of 4 and studio
apartment shall have population requirement of 2.

As a general rule the following rates per capita per day may be considered for domestic and non-domestic

needs:

a) For communities with populations up to 20,000:

1) | Water supply through stand post: 40 Iphd (Min)
2) | Water supply through house service: | 70 to 100 Iphd

connection
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b) For communities with: 100 to 135 Iphd
population 20,000 to 100,00 together with
full flushing system

c) For communities with population: 150 to 200 Iphd
above 100,000 together with
full flushing system

Note—The value of water supply given as 150 to 200 litre per head per day may be reduced to 135 litre per
head per day for houses for Medium Income Group (MIG) and Low Income Groups (LIG) and
Economically Weaker Section of Society (EWS). depending upon prevailing conditions and availability of
water.

Out of the 150 to 200 litre per head per day, 45 litre per head per day may be taken for flushing
requirements and the remaining quantity for other domestic purposes.

A. Water Requirements for Buildings Other than Residences

SI Type of Building Domestic litres Flushing Total Consumption
No. per head/day | Litres per head/ day | Litres per head/ day

1. | Factories including canteen where 30 15 45
bath rooms are required to be
provided

2. | Factories including canteen where 20 10 30
no bath rooms are required to be
provided

3. | Hospital (excluding laundry and
kitchen):
a) Number of beds not

excceding 100 230 110 340
b) Il\Iajomber of beds exceeding 300 150 450
¢) Out Patient Department 10 5 15
(OPD)

4. | Nurses’ homes and medical 90 45 135
quarters

5. | Hostels 90 45 135
Hotels (up to 3 star) excluding 120 60 180
laundry, kitchen, staff and water
bodies

7. | Hotels (4 star and above) 260 60 320

excluding laundry, kitchen, staff
and water bodies

8. | Offices (including canteen) 25 20 45

9. | Restaurants and food court
including water requirement for

kitchen:

a) Restaurants 55 per seat 15 per seat 70 per seat

b) Food Court 25 per seat 10 per seat 35 per seat
10. | Clubhouse 25 20 45

11. | Stadiums 4 6 10
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12. | Cinemas, concert halls and 5 per seat 10 per seat 15 per seat
theatres and multiplex
13. | Schools/Educational institutions:
a) Without boarding facilities
b) With boarding facilities 25 20 45
90 45 135

14. Shopping and retail (mall)
a) Staff 25 20 45
b) Visitors 5 10 15

15. Traffic Terminal stations
a) Airports 40 30 70
b) Railway stations (Junction)
with bathing facility 40 30 70
c¢) Railway stations (Junction) 15
without bathing facility 30 *
d) Railway stations (Intermediate) 20
with bathing facility 25 %5
e¢) Railway stations (Intermediate) 0
without bathing facility 15 l 2
f) Interstate bus terminals 25 20 45
g) Intrastate Bus Terminals/Metro 10 5 5
Stations

Notes:

I. For calculating water demand for visitors, consumption of 15 litre per head per day may be taken.

(S ]

. The water demand includes requirement of patients, attendants, visitors and staff. Additional water

demand for kitchen, laundry and clinical water shall be computed as per actual requirements.

3. The number of persons shall be determined by average number of passengers handled by stations, with

due considerations given to the staff and vendors who are using these facilities.

4. Consideration should be given for seasonal average peak requirements.

5. The hospitals may be categorized as Category A (25 to 50 beds), Category B(51 to 100 beds), Category

C (101 to 300 beds), Category D (301 to 500) and Category E (501 to 750 beds).

Annexure I1

Guidelines for construction of Piezometers and monitoring of Ground Water Levels and Quality

Piezometer is a borewell/tubewell used only for measuring the water level by lowering a tape/sounder or
automatic / digital water level measuring equipment. It is also used to take water sample for water quality
testing whenever needed. General guidelines for installation of piezometers are as follows:

e The piezometer is to be installed/constructed at the minimum distance of 50 m from the pumping
well through which ground water is being withdrawn. The diameter of the piezometer should be
about four inches to six inches.

e The depth of the piezometer should be the same as that of the pumping well from which ground
water is being abstracted. If, more than one pumping wells are constructed tapping aquifers at
different depths, more than one piezometers shall be required to be constructed tapping different
aquifers as in the pumping wells.
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e The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tubewells has been stopped for about four to six hours.

e The ground water quality has to be monitored once in a year during pre-monsoon (April/ May)
period by industries and mines drawing ground water. Samples of ground water should be analyzed
from NABL accredited laboratory.

e A permanent display board should be installed at Piezometer/ Tubewell site for providing the
location, piezometer/ tubewell number, depth and zone tapped of piezometer/tubewell for standard
referencing and identification.

e Any other site specific requirement regarding safety and access for measurement may be taken care
off.

Annexure 111

Measures to be adopted to ensure prevention from pollution in the plant premises of polluting
industries/ projects

It has been observed that ground water in and around polluting industries like Tannery, Slaughter Houses,
Dye, Chemical, Coalwashery, other hazardous units, etc., is polluted. In order to prevent further
deterioration of ground water quality, it is essential to take all necessary measures for well head protection.
All industries/ projects falling under this category are hereby directed to follow the under mentioned
procedure both for existing and new category.

1. No tube well/ bore well / dug well should be constructed in the vicinity of the processing unit. Tube
well/ bore well should be constructed at the place which is hygienically maintained.

3%

Only Mild Steel pipe should be used for assembly/ casing and PVC (Poly Vinyl Chloride) or similar
pipes should not be used. The tube well/ bore well having PVC or similar pipes should be abandoned
and filled back.

3. Around the tube well/ bore well, RCC (Reinforced Concrete Cement) grouting of 3 meters (length) x 3
meters (width) x 2 meters (depth) must be provided. The pipe of the tube well/ bore well must be
raised 1 meter above ground level (1 magl). The tube well/ bore well must be surrounded by RCC wall
of 0.5 meter height and 1.5 meter depth to prevent any surface contamination to enter the constructed
tube well/ bore well. Plan/Sectional diagram is enclosed for reference (Appendix 1 and 2).

3. The tube well/ bore well must be fitted with NRV (Non Return Valve) in order to ensure that the
constructed tube well/ bore well is exclusively used for abstraction of ground water only.

4. At no point of time there should be any injection of any water or fluid into the constructed tube well/
bore well/ Piezometer.

5. The industries/ projects under this category should not implement any recharge measures within the
plant premises.

6. Any tube well/ bore well located/ constructed in the vicinity of STP (Sewage Treatment Plant) or ETP
(Effluent Treatment Plant) should be abandoned and filled back.

7. The piezometer to be constructed for monitoring purpose should follow the same procedure as that for
tube well/ bore well for such industries/ projects.



[PART II—SEC. 3(ii)]

EXTRAORDINARY

THE GAZETTE OF INDIA

52

2483

1

Appe

Plan/ Sectional diagram showing well head protection

R.C.C. WALL
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Appendix 2

Plan/ Sectional diagram showing well head protection

RLL, WALl

Annexure-IV
Qutline of hvdro- ical Report for obtaining No Obj n ifi for industries

1. Brief about the proposed project giving location details, coordinates, google/ toposheet maps, etc.
demarcating the project area.

2. Ground water situation in and around the project area including water level and quality data and maps
along with quality issues, if any. In case of mines, ground water conditions in both core and buffer zone
should be described.

3. Details of the tubewells/ borewells proposed to be constructed. This includes the drilling depth,
diameter, tentative lithological log, details of pump to be lowered, H.P. of pump, tentative discharge of
tubewells/ borewells, etc. Locations to be marked on the site plan/ map. Location of proposed
piezometers.
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6.
7.

8.
9.

10.

Details of Geophysical studies carried out in and around the project area. Ground water resources
computation of the block in which the project falls.

Approved Mine plan in case of mines and detailed dewatering plan in case of mine/ infrastructure
dewatering projects.

Proposed usage of pumped water in case of mining/ infrastructure dewatering projects.

Comprehensive assessment of the impact on the ground water regime in and around the project area
highlighting the risks and proposed management strategies proposed to overcome any significant
environmental issues.

Proposed measures for disposal of waste water by industries drawing saline water.

Measures to be adopted for water conservation which include recycling, reuse, treatment, etc. This
includes the water balance chart being adopted by the firm along with details of water conservation
methods to be adopted.

- Brief write up along with capacity and flow chart of Sewage Treatment Plants / Effluent
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.
- Total water balance chart showing the usage of water for various processes.

Any other details pertaining to the project.

Annexure V

Format of the Report on und water conditions (for mining projects

Introduction

Project description

Background

Objectives and scope

Regional setting

Location

Landuse

Climate

Topography and drainage
Geology —Regional and Local

General Hydrogeology (aquifer types, aquifer depth, zone tapped etc.)

Groundwater condition (In core and buffer zones)

Spatial and temporal variations in water levels Groundwater quality (Shallow and deep aquifer)

Impact of groundwater extraction on local groundwater

Hydrograph of water level/piezometer in monitoring wells
Trend analysis of historical water levels Flow net analysis (groundwater flow direction)

Year wise/ bench wise mine dewatering computation as per approved mine plan

Conclusions
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Annexure VI

Indicative list of Infrastructure projects

Residential townships including commercial buildings
Office building
School

College

University

Special Economic Zone

Metro Station

Railway Station
Bus Depot

Airport

Seaport

Highway infrastructure

Fire station

Warehouse

Business Plaza

Malls & Multiplex

Hospitals

Nursing Homes

Resort

Hotel/ Restaurant/ Food Plaza

Holiday home/Guest house/ Hostels

Banquet Hall/ Marriage Gardens

IT Complex

Logistics & Cargo
Clubs

Trade Centre

Annexure -VII

Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for prevention

of fatal accidents of small children due to their falling into abandoned bore wells and tube
wells

In Re: Measures for prevention of fatal accidents of small children due to their falling into
abandoned bore wells and tube wells

Union of India and Ors. Respondents(s)



2487
56

._%g._

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

With

ORDER
this Court issuing requisite guidelines vide order dated 11th February, 2010, subject to slight

modifications, nothing survives in the present writ petition.

That modification is as follows:

(i)

(i1)

(iii)

(iv)
(v)

(vi)
(vii)
(viii)
(ix)

(x)

(xi)

(xii)

(xiii)

The owner of the land/ premises, before taking any steps for constructing bore well/ tube well must
inform in writing to the concerned authorities in the area, i.e., District Collector/ District Magistrate/
Sarpanch of the Gram Panchayat/ any other Statutory Authority/ concerned officers of the
Department of Ground Water/ Public Health/ Municipal Corporation, as the case may be, about the
construction of bore well/ tube well.

Registration of all the drilling agencies, namely, Government/ Semi Government, Private etc. should
be mandatory with the district administration/ Statutory Authority wherever applicable.

Erection of signboard at the time of construction near the well with the following details:-

(a) Complete address of the drilling agency at the time of construction/ rehabilitation of well.
(b) Complete address of the user agency/owner of the well.

Erection of barbed wire fencing or any other suitable barrier around the well during construction.

Construction of cement/ concrete platform measuring 0.50x0.50x0.60 meter (0.30 meter above
ground level and 0.30 meter below ground level) around the well casing.

Capping of well assembly by welding steel plate or by providing a strong cap to be fixed to the
casing pipe with bolts & nuts.

In case of pump repair, the tube well should not be left uncovered.
Filling of mud pits and channels after completion of works.

Filling up abandoned bore wells by clay/sand/boulders/pebbles/drill cuttings etc. from bottom to
ground level.

On completion of the drilling operations at a particular location, the ground conditions are to be
restored as before the start of drilling.

District Collector should be empowered to verify that the above guidelines are being followed and
proper monitoring check about the status of bore holes/ tube wells are being taken care through the
concerned state/ Central Government agencies.

District/ Block/ Village wise status of bore wells/tube wells drilled viz. No. of wells in use, No. of
abandoned bore wells/ tube wells found open, No. of abandoned bore wells/ tube wells properly
filled up to ground level and balance number of abandoned bore wells/ tube wells to be filled up to
ground level is to be maintained at District Level.

In rural areas, the monitoring of the above is to be done through Village Sarpanch and the Executive
from the Agriculture Department.

In case of urban areas, the monitoring of the above is to be done through Junior Engineer and the
Executive from the concerned Department of Ground Water/Public Health/ Municipal Corporation
etc.

If a bore well/ tube well is ‘Abandoned’ at any stage, a certificate from the concerned department of
Ground Water/ Public Health/ Municipal Corporation/ Private Contractor etc. must be obtained by
the aforesaid agencies that the *Abandoned’ bore well/tube well is properly filled upto the ground
level. Random inspection of the abandoned wells is also to be done by the Executive of the
concerned agency/ department. Information on all such data on the above are to b maintained in the
District Collector/ Block Development Office of the State.

We are informed that the last paragraph of the earlier order dated 11th February, 2010, concerning publicity
has been duly complied with.

Subject to the above, the writ petition is disposed of.
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New Delhi,
August 6, 2010

[S.H. KAPADIA]

......................................
[K.S. RADHAKRISHNANA]

...................................... J.
[SWATANTER KUMAR]

ANNEXURE VIII

List of States/Union territories where ground water extraction is being reculated by Central Ground Water

Authority

Y. Andaman and Nicobar Islands

2. Assam

3. Arunachal Pradesh

4. Bihar

5 Chhattisgarh

6. Dadra and Nagar Haveli and Daman and Diu
7. Gujarat

8. Haryana

9. Jharkhand

10.  Madhya Pradesh

11.  Maharashtra

12.  Manipur

13.  Meghalaya

14.  Mizoram

15.  Nagaland

16.  Odisha

17.  Punjab

18.  Rajasthan

19.  Sikkim

20.  Tripura

21.  Uttar Pradesh

22, Uttarakhand

23.  Andhra Pradesh (only mining projects)
24.  Telangana (only mining projects)
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Annexure IX

Glossary of technical terms used

Safe area: Area categorized as SAFE from the ground water resources point of view, based on the
latest ground water resources assessment carried out jointly by CGWB and State ground water
organizations. Details available on the websites of NOCAP and CGWB.

Semi-critical area: Area categorized as SEMI-CRITICAL from the ground water resources point of
view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organizations. Details available on the websites of NOCAP and CGWB.

Critical area: Area categorized as CRITICAL from the ground water resources point of view, based
on the latest ground water resources assessment carried out jointly by CGWB and State ground water
organisations. Details available on the websites of NOCAP and CGWB.

Over-exploited area: Area categorized as OVER-EXPLOITED from the ground water resources point
of view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organisations. Details available on the websites of NOCAP and CGWB.

Aquifer: Geological formation capable of storing and transmitting ground water.

Deeper Aquifer: In areas having multiple aquifer system, the aquifer(s) occurring below the
uppermost aquifer.

Well: Any structure used for the extraction of groundwater, including open wells, dug wells, bore
wells, dug-cum-bore wells, tube wells, filter points, collector wells, infiltration galleries, recharge
wells, or any of their combinations or variations.

Government Agency: May be Central or State Government body.
Supplier: Government/ Government approved Water Supply Agency.
Mine: Area where mining activity is taking place, or area abandoned after mining.

. Illegal Ground Water abstraction Structure: Any energized abstraction structure viz. dugwell,
tubewell, borewell which is being used to withdraw ground water without valid No Objection
Certificate from Central Ground Water Authority.

. Rainwater Harvesting: The technique or system of collection and storage of rainwater, at micro
watershed scale, including roof-top harvesting, for future use or for recharge of groundwater.

Mining Project: Project which involves mining activity either open cast or underground or both.
Ground Water Draft: Quantum of ground water withdrawal.
Saline Water: Water having salinity in excess of 2500 psiemens/cm at 25°C.

Water Table Intersection: Intersection of the water table on excavation of the overlying material due
to mining or other activities.

. Drinking and domestic use: Besides drinking & domestic use of households, this category will cover
drinking requirement of industries not requiring water for industrial process; drinking, washing,
cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet halls,
fire stations, metro stations, railway stations, airports, sea ports, stadia etc.

. Recycle/Reuse: Using treated waste water for various purposes/ putting water to multiple uses.
. Government Department: Either Central Government or State Government.

Municipality: Municipality, a Municipal Corporation or similar body of local urban governance by
any other name.

21. Groundwater: Water, which exists below the surface in the zone of saturation and can be extracted

through wells or any other means or emerges as springs and base flows in streams and rivers;

22. Bgl : Below Ground Level.
23. BCM : Billion cubic metres.
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24. Groundwater Abstraction structure: Structure used to withdraw groundwater like bore well / tube
well / dug well/dug cum bore well/tunnel well.

25. Observation well or Piezometer: A bore well/tube well used only for measuring the water
level/piezometric head and to take water sample periodically but not used for groundwater abstraction.

26. Water Audit: A method of quantifying water use in simple or complex systems, with a view to
reducing water usage and often saving money on otherwise unnecessary water use.

27. Ground water pollution: If concentration of any parameter in ground water exceeds the maximum
permissible limit for drinking water prescribed by the Bureau of Indian Standards.

28. Cooperative Group Housing Societies/ Builder flats: A Housing Society is a society formed by
house owners within a residential complex. The housing society formed must be formally registered
with registrar of co-operatives.

29. KLD - Kilo Litre per day
30. ECgw - Environmental compensation for drawing illegal ground water.

31. ECgwg - Environmental compensation rates for drawing illegal ground water.

ANNEXURE X

Annual water audits by the industries (Source — CII)

Water audit is a systematic process of objectively obtaining a water balance by measuring flow of water
from the site of water withdrawal or treatment, through the distribution system, and into areas where it is
used and finally discharged. Conducting a water audit involves calculating water balance, water use and
identifying ways for saving water.

Water audit involves preliminary water survey and detailed water audit. Preliminary water survey is
conducted to collect background information regarding plant activities, water consumption and water
discharge pattern and water billing, rates and water cess. After the analysis of the secondary data collected
from the industry, detailed water audit is conducted, which involves the following steps:

* On site training and discussion with facility manager and personnel

e Water system analysis

e Quantification of baseline water map

e Monitoring and measurements using pressure and flow meters and various other devices
¢ Quantification of inefficiencies and leaks

e Quantification of water quality loads and discharges

e Quantification of variability in flows and quality parameters

e Strategies for water treatment and reuse or direct use

A detailed water balance is finally developed. Water quality requirement at various user areas is mapped,
which helps in developing ‘recycle’ and ‘reuse’ opportunities.

The detailed water audit report contains the following:
e  Water consumption and wastewater generation pattern
e Specific water use and conservation
e Complete water balance of the facility
e  Water saving opportunities
e Method of implementing the proposals
e Full description and figures

¢ [nvestment required
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Industries can undertake following measures for water conservation:

Setting up of norms for water budgeting
Modernization of industrial process to reduce water consumption
Recycling water with a re-circulating cooling system

Ozonation cooling water approach which can result in five fold reduction in blow down when
compared to traditional chemical treatment

Reduction in reuse of de-ionized water by eliminating some plenum flushes, converting from a
continuous flow to an intermittent flow system and improving control on the use

Use of waste water for gardening

Proper processing of effluents to adhere to the norms of disposal.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054, Vo suwar Sz
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wifaefir Fam

a7 IfeafEa denfis &1 % afafis g o v v ¥ o 100 9= #ier A 7 afas
v vegfaaw vfEFes ywe ¥ forw 500 99 #ew fam & afts que 67 et F Fo afme F e g
Fa/(frofizr) &1 Fmiw s avr 14 § foafam sugew 5@ e wifefr @3 fit s
TR /FFETEAT FErEt / FEEt F ogea F o aftad g = a9 § 99 =7 #r aifeefr
qfgrsET wEarEEt grr A st afE 3w Gy T SegT #2r Gge @ ar Aol @ @1
stz F d= =gaw i1 15 iz 2rft diiv 7f2 Sorqa sz 2 91 28 797 50 Hiz arft | fisfie |
2q it 7€ TErE ST Sy g afF FugE F g g fenfier F Rerea ¢ fwtr F o e
fRom-fAger aEy || § faw w0 31 39 9e F Arveaw § disfiEeequ 1 98T 9§ F7 T2 gea AT
ST |
(iii) @= () F foru, Fwfefaa gz #1 sfaentia G smo, satq-

"(T). | et F e F wrwer #, fR ofr vAvefoe averar s s 41 9V g SaEite
AT & WIS A AL/ F e T T2

e 7€ af ST F qraer § @ que §1 [T F o el wmararEt & s+ i e F qiwe/
fAweadt disar Ft f1 FareE wegqa i 57 794t 21

(iv) @z (7) F fo, Fufefag 99 #1 aftenfis G s, aatg-

"(=r) Tt E afEreETE F o 7 ST F A F IHI F w7 § gEray a9t ST F oo
FeAta/mataei wsE/ET Fafas vt & FirE s z=arawn

(v) @ (3) ¥ foro, Fafefaa 9 #v wfeenfia B o, smars-

"(F)ATEA=F FIET AIEET USHT FT GET AT T G949 ATAT T 9T 49T qEm e qg i qvwei §
| TAATIT T T

(vi) @z () * oo, FefafEe 9= i afaenfra B s, sai-
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") e R af-aiEe, i d ad-mgel aF # 100 79 #ew/fE 7 afuF s v
ATz AreaTad @At § 500 79 #zw/fHm 7 aftF v qefea smdew TFveay § See #91 § 2000 99
Hrev/fam & afts qoe P areft 74 afigemmsn 1 sffard =7 & arear  mw qeaeaet g7 53w
ST #ae F draare F 5 G Bear g F1 onfie F7a gu 9o yorelt 97 JisEr / gEarad g6
Tt % waTe et O S et wtEtenT e i 9 ard =7 F ywga AT 2em e # g
Faay IV # T 21

6. T4.2 H,
(i). &= (ii) F w17 o Fwtefaa g i wfaeanfa G s, saiq-

"ii) 100 =7 Hrzv/fEm & afes qoo Femmyenfaa #9 amo '@t F o F o mifbs o @ f
wiff=ftr & o afvme § ofdfer ¥ avg Smor g0 (fsieftze) 1 Fafor sfRard gem fenfee § 2o 6
TE MRS AT FAYT 97 TF &4 § [F=Are/ T 9 F Fw 3wdn Fv G e J9gqd F aqe9 26
disirfier & Remea s fFAwior 3 oo fBega fRar-fde sqayg 10F o a g

(ii). == (@) F foro, Fafefas @ o wfaentia G s, gt -

"(@) ATAEF FIET ACEET USAT F TEGT 79T A HG4T AT HiT IS ATAT AT AT G "HAT &
HATAL, AT HLHE GIET AT TAAd AISA 999 ITATH] F ATATT TEATSHAT THET F 97 9 F497 /
TFder F forw weara sraar S 6 |am ¥ oftee # sgaer § 9 S & fsfreseguasy wsifaat g
EECUERE Y

(iii). @2 (1) F 418, UF A7 g (F) s G s, aai-

"() =t 7€ RS ¥ g a2 afESE/aETE £ qEAT F T6I F = { Z5qras 997 ST

7. 99T 4.3 -

(i). 37 &7 3 H, "SraTqd TRATSATEA T ATHAF GAT sAqews VI H ¥ T 37 0511 F T 1w, 0T A
ITART F o gorer 1 srEeasar arer arforsa® arrea afrsETet w0 o =7 Ao F dasa e
B s e sfafs e RBfoe araeqa o asmre  aFtE R aEe VIR d = 2 @

THF F17 20 v Fentaa seEy VI g yiaentia FE s

(ii). @= (v) ¥ aT8, UF A7 G (vi) ST JT0AT, 4T -

"(vi) Tsft =fRam, e fem &fiT oey 8w ARm/aTe, Mo 1 AR q9e F FEm Eeaet a9
Faa F form Iugeh gormett a1 fRwtoearET w9

(iii). == (%) ¥ oo, wferfe g #r yfaeafie B s, smar-

"(F) T HTHAT § T AT qiffe g, ArFar W qqTEH T g 87 § g5 #r Fafy 97 5 B F
AT § g AT afga T ey (are seqa Far, S 9t £ fGega grsen, 9 & o se
F AT ITANT ST SATIF ST SHAEAT F THF FT AFed Atard gom =6 O # Gy oft vve ¥
EeAY gAY g2 A9 qore w7 # ferae, yrEed aift #3137 # F oy gataofg st e
THATIEd WAgq FAANTAAT FT IHARE FIAT 2T |
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(iv). @ (¥) F foru, st &= i vfaenfis B smon, a9t -

"(%) AAEF FIT ALHL] USHT FT TEGT AT T HF77 A7 H G0 A7 904797 A7 9247 qraei F 77747,
AT AL T 9T gqfoa qize @ et 7 agaw aftgsmr o= 8§ auf s« 59971/
Ao F fore geam o

(v). @2 (B) Fa18, UF 0¥ &3 () Aq:#47i9q B o, 497 -

"(@) Tt 7w F o g Tremr aErea a1 B danfhe ot & 9 s | ymmr F
= H F1E 977 WHOAE ="

8. 171 5.1 ¥ aga &= | §, arferar 5.1% == w7, Fwtafas sifere 5,19 sfeenfia frr smom, saiq;
FrferT 5.1 ¥ i e ITT ¥ g s et go

Ivgerer ATt it W At g $r 3T (5 R o
(5 e f2A)

0-25 e 7 Tt

> 25- < 200 1.00

200 3 afes 2.00

T [ SYATT % (o et it i F9 arelt avEeaTET g afdga vStEat ur /e
AT AT 7 goe FEET i A w GEw G e g fEet o @ 0.50 Fr v
T H12 FT A FA471 20 |
9. 177 6.0, 37 T1 2 & Fwferfaa &1 wiaeafua fFr s, saiq-

"o AT TTARTEAT oA g qure # w5 @ 8 siw M S ¥ A | 9rF 99 Avgia F
TR TAHT ITAN AT 7 7T 8, I Hiofresequ g awg-a97 1 9 f7 sreras G w9 5w
srgfdaatsr & Renfaget ¥ sqae affard &7 F g-sre Rt F o smmafs swmor oo s #2537 2em
10. 37 7.0, 37 =1 3 #Rwfefas #r wftentia R smom, sat-

"B o 1 Ao #isireeegn 2T | g9e FEE F B awg-awy 97 S @ gEaa Renact
F AIATE 2N 1"

11. 77 8.0 §,

37§71 2 % FRwmferfaa #r wiaenfis G smom, safg-

“Hraifa srE-afy &=t 6 aftfa & 500 #ex F fgw s areft el @1 affad =0 8
fEega wwara wega #A1 gen, e 1 Iee fer g & aferser seamas g e R |
feft off wefora smdaf® & o7 fAvdia w78 v w8 | T afhe defeegr d amfe ava @
qfTsTATSt 1 &7 § st afersmret # enfia #21 F o s st srftsorasy st ar
et e ST P AETE WIS § "Eafa/aaEed o49r g
12. 397 9.0 F:--

(i). @2 (i) F =9 o< Fui=tas 9 1 wfoeiua & o, 397q-

"(i). SATTRY THTOT T FT AAZA FA AT AAT ITACFATA F N7 TELFAT FFFAT H AL [AeEH
afgd Tz g% RfSee arew wr fizzft 92 fiew (mw) (fsrsva/stos amat F sqe7) F g
gffard grft T smmafsr swror 7 w2 #9 F 30 3T F oftaw wod e F fuw & deae F
qrea | Histigeegu F1 gi=a HFar 9 )
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af% qorer ooy v & ofme F ffaw 2 AT & 2T g, a1 2y Biea @ v e
Hrzv/ ZEE & Arg ff U= fiew F1 amrer sreedre &g 1 =i G s a5 g

(ii). == (iv) # forr, Rt g i sfeeanfe BT s, st

"iv. TEATAF FIOT 49T 5 H &7 T2 T2 F AGATT qAA FFET FT ATAT F AT TT qAA FHRAT [ F@TAT
9T T AT T ST |

(iii). == (v) F w17 72 FwfefEa @ # gfaentra G smo, saiqe-

"v. 9 w7 A AR F sger & AT Seor 0 (frenfiew) 9 14 F saa deentia @ s
T TT & ATHE A9 GIoA & ATEAH F Ho2seq0 F7 3Ty FI0 J10oar) frorfes F fFHutor & & G
fRor-fAger aay-Il § fo o &

(iv). @2 IX & foro, Fafefee | #iv sfaenfe G smosm, suiq; -

“ix. FTieT & qfvadq ¥ qreer §, 9FEY F 90 /i F57 9VET F7 FA7 A9 F 60 FAT F ofiav gEarast
THTVT ¥ AT FATIT THIT T § AF97F THFd A F29 F forw spaaa w7 gnm”

13. 7T 14.0 ¥,
(i). 3T =T 1 F = o7 Ffetae i sfoenfia BT s, suiq-

" THT Steatad At gat & afatn |, adt oiarsar semast (7€ O F ufEe vEw e F
fFrm 100 =7 #iew /fam 7 af9s siw vegfaaw ufFwe g F @ 500 97 #=7 /T & afas qoe i
Farft F ) v sffad =7 7 e w7 A wiftefar F fo s ofime F fwe e Geor 31d)
F1 fAmtor v 2em | e afafer sfenfie &= § (@ / o7 9w g [AfEe o afagte), F36
G o7 JrE (HAisfrseegdt) =g ity Pafaat s o= =7 f aiffefa ¥ sqame s
ararfya frsrdfter w1 [utr F0m afaeET &7 § goe = & Fafg e s gt s s
IRYT F THT AT G AT AT €1 7 qay § G earsar seara®i grer e F qmsaw & 99 @7
1 wifzffn F fro sraegs gads arfesr 14.1 § fRoao 2

(ii). arferT 14.1 F PofAwtEREs arfem # wfenfa B s, i -

wwnu RS aret faw Rl ( Sresguma )i T ¥ ang Rt fg o g fsife 6 dear
S & AT & F ya

A qurer Tt £ wrr (79 dizw /) | e 6 de (Seseguear e =i frafzT)

1. 0-100 0

2 >100 1

(Frenfir &t F afafs § 2 o=
Ui )

3. >500 1
(i &=t F afafes & 5=

ST )
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14. 777 16.0 ® ATferaT 16.1 7,
(i). F9 HEAT 2, AATT "7 THFL0T / AATF G Fewdor Se=arat 7 =aror
) AT-FTITHF FTFATT
&) sry=fera / afvers
A & 7 T fv-Fratarw/ayatad A s 5 Fo §) a3t v ¥ g F o d of g
HEAATA & [T AT ST )
F Fefataa & s B s
F) FTATHF [ TT-FTATHF FTHATT
) sv=ferm [ ofers
qe: & T2 T FATHASA-FETHF/ AT oG [ dv=ara & oo §) a3fEs guie # sise 5 o
=3 Teft 7 FT=TET & or BT S )
(i). 9 #&AT 7 F qEq, "TIHCT HYAEATA AT TEIEE A 2MIT 9eE F T 9T "W ATE
HTAATH/GAHTI HAATH 1 TEATETT 7 241" 9541 &l Graearraa R o)
(iii). 7T 16.0 # 37 T7 2 Fr i By srow, st
" AU TAAHET [ TS F A 0 F U ST 9oF qaWg-awg 17 disfreeen g faifa

F F FAT ot STuAT ST 37 AnfaEiaE 39 9ea F Avew F gt G smoem dsEr s fre e
AT THIT T H /AT % forw off o7 77 gem,

(iv). TTfersr 16.2 #,
i.  arferr ¥ oftdw/dfids ¥ s, "wearEd g el F T T eR 9% Gieedroa

ST |
i,  FE.HEAT 1 (FTT 957 "] OoF Ated =S 7 # gfadqt) & A B s

15. wg=w || Hee &3 1 F = whRwtafT goe &y yfaenfia G s, satg-

7% ¥ 0 ST AT THGT FIE 9G4 2 A7 o (e A1 AT 9 F0 F Az 477 15 fize fir

AR T T g / @ FeE s g ) afE serga 99 € 91 38 390 50 fiew gnft | disriE S
STH AT FE 59 H Tg 4 g1 A0

16. = fRem-f2e #, seas VI #1 Mol agem sfaeafie frar smo:

"FgEy VI
w1 fAfAre AT aRA ST i aivfas gt
. 9. AT S TR
1. [EEEEIPERES
2T RO/ T2 AT a9 Ry
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4, BTed SHIEEFaT
5. rfRreTae %
6. STETAT S AT W
Z o, Fier, faataamea, Fife gear, st Fz/Aree G Fz2 afza dafors g

- o ITART F forw vasnfy 7 sraeasar § e/ I & &0 5 f araeqwar d§t arfHe
gl
17. 3 FRom-FAdert Fageras VI #1 Faferfaa e sienfta B smom:

s VI
o 1 0 0 s B R TR I 6 B AR S B 1 B DB G L LR

1. EELIDI B CEICIEY
2. PEL

3. TS T2
4, EE1RS

5. EATETE

7. HEAE

8. AES

9. LT Ja&9T

10 Hel gy

11 "

12 HETAT

13 IEEEe

14 CIRIEE

15 Frfsem

16 MELIn]

17 fafam

18 EkSY

19. ITEE

e 3T g1 aiEdaeier & o sad Bt off wae & Sre/arT # @sfesegu g oo st o
QIEe % HTEAH & Toa1/H T geet, TRITSHT Searast afgd SN S qrad a1 ST

18. Igew IX (T qFATH qreal $T qeIraelt) § F9 d=AT 17 F d@d, "UT A7 T I oA
F29, WET €9, T F29, gATS AT, d30NE, Law @y sienfiw g F o staeas s T8
afed AT F U7 TELAT F7 FIC FA MG F T T 4T f7 o I9F: FEwg IRedl TAT A
TEHTH, W, AEE/ AT, FgAT A1fe Atgd s ave Attt F F smaes s 3w s weg
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F2I, YA FE9I, BATE AT, d=g, 2w @i drenfis wfwar F oo sravars s a3 afes denfis
F U TRt F1 A7 Fr gfaeariia B s

19. sIgew® X #, ofrda ¥ siqsta, "=t gy arfts a1 @iz (|1a-Cll)" =31 % #4714 97, "SR g7
S Affsz" aeal & giaegriue BT smoem

[T, 5. 23014/29/2021-77=7 ATATT-ATI(2)]
s Te, fARae

e 9T F o AT #1 FfFafaa o FEte w09 F Rafade s F oo, s, 9w,
gz 3, 39-°ET (i) ¥ va.ar. 3289 (2) g1 f2AT+ 24 Raaw, 2020 Fr yHifoa Foaw

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 29th March, 2023

S.0. 1509(E).— In exercise of the powers conferred by sub-section (3) of section 3 read with section 5 of the
Environment (Protection) Act, 1986 (29 of 1986), the Department of Water Resources, River Development & Ganga
Rejuvenation, hereby makes the following amendments to the guidelines to regulate and control groundwater
extraction in India, published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (ii), vide
Notification number S.0. 3289 (E) 24" September, 2020, namely:-

In the said notification, for the Schedule, the following changes in the Schedule shall be substituted/added, namely:-
“Schedule

1. In the Guidelines to regulate and control groundwater extraction in India, 2020 -

(a). in the Index, Item no. 16.0 ,for the words “Provisions of Penalty” the words “Provision of Penalty and Charges

for correction/modifications in NOCs” shall be substituted.

(b). in the index, in the Annexures, for the words, “Annexure V1 : Indicative list of Infrastructure projects”, the words,

“Annexure VI : Indicative list of location specific Infrastructure projects” shall be substituted.

(c). in the index, in the Annexures, for the words, “Annexure X : Annual water audits by the industries™ , the words,
“Annexure X : Water audits by the industries” shall be substituted.

2. In the said guidelines, in the paragraph 1.0, after clause (v), clauses (vi),(vii) shall be added namely:-

“(vi) All industries/ mining projects/ infrastructure projects drawing ground water only for drinking/ domestic
purposes up to 5 Cum /day in all assessment units.

(vii) Residential Apartments and Group Housing Societies:

(a) For drinking water and domestic uses, drawing ground water upto 20 m*/day subject to the conditions mentioned
in Para 2.0 of the guidelines.

(b) Dwelling units for Economically Weaker Sections (EWS) under Government schemes.”.

3. In the said guidelines, in the paragraph 2.0:-
(1). Sub-para 2 shall be added namely-:

“Installation of digital water flow meter (conforming to BIS/ IS standards) in all abstraction structure(s) shall be
mandatory for all Residential Apartments and Group Housing Societies. All Residential Apartments and Group

Housing Societies having swimming pools drawing ground water shall be mandatorily required to seek No Objection
Certificate.”
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(ii). for the clause (d), the following clause shall be substituted, namely:-

“d) In case of saline ground water extraction, ground water quality data of existing bore well/ tube well/ dug well
from any National Accreditation Board for Testing and Calibration Laboratories (NABL) accredited laboratory or
Govt. approved laboratory.

Note: In case of new projects, water quality data/report of nearby existing wells from above-mentioned laboratories
may be submitted for saline ground water extraction.”.

(iii). for the clause (e), the following clause shall be substituted, namely:-

“e) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain
water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry
of Housing & Urban Affairs, Government of India.”.

(iv). in the paragraph 2.0, after the clause (e). one more clause (f), shall be inserted/added. namely:-

“f) For all New projects, a self declaration/ affidavit (duly notarized) indicating date of completion of project shall be
required.”.

4. In the paragraph 4.0, for sub para 3, the following sub para shall be substituted. namely:-

“Commercial entities extracting ground water shall be required to submit online water audit report including an audit
of water use as mentioned in the relevant sections. CGWA/ State Ground Water Authority (SGWA) shall publish all
such audit reports online.”.

5. Inthe paragraph 4.1:-
(i). for clause (iii), the following clause shall be substituted, namely:-

“(iii). All industries abstracting ground water in excess of 100 m*/day shall be required to undertake biennial (once in
two years) water audit through certified auditors of agencies as approved by CGWA and submit audit reports within
three months of completion of the same to CGWA. Compliance of the earlier given reports may be checked by
certified water auditors after one year and the report in this regard may be shared with CGWA.

All such industries shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.”.

(i1). for clause (iv), the following clause shall be substituted, namely:-

“(iv). In industrial areas (as designated or, notified by Central/State Government), Central Ground Water Board
(CGWB) shall construct need-based piezometers as per local hydro-geological conditions and further monitor water
levels.

In other than industrial areas as mentioned above, construction of observation well(s)/(piezometer)(s) within the
premises and installation of appropriate water level monitoring mechanism as mentioned in Section 14 shall be
mandatory for industries/Infrastructure drawing/ proposing to draw more than 100 m’ /day of ground water for Hard
rock aquifer type and more than 500 m® /day of ground water for Alluvium aquifer type. Monitoring of water levels in
these areas shall be done by the project proponents. Minimum distance between the abstraction structure and
piezometer will be 15 m if the aquifer tapped is hard rock and 50 m if the aquifer is alluvium. Depth and aquifer zone
tapped in the piezometer shall be the same as that of the pumping well/wells. Detailed guidelines for design and
construction of piezometers are given in Annexure II. Monthly water level data shall be submitted to the CGWA
through the web portal.”.

(i11). for clause (c), the following clause shall be substituted, namely:-

“(c). In case of saline ground water extraction, ground water quality data of existing bore well/ tube well/ dug well
from any NABL accredited laboratory or Government approved laboratory.

Note: In case of new projects, water quality data / report of nearby existing wells from above-mentioned laboratories
may be submitted for saline ground water extraction.”.
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(iv). for clause (d), the following clause shall be substituted, namely:-

“(d). For all new projects, document as proof of new establishment / commencement of operation i.e. Consent to
Establish/ Environmental Clearance/ any other document from a statutory agency.”.

(v). for clause (e), the following clause shall be substituted. namely:-

“(e). Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain
water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry
of Housing & Urban Affairs, Government of India.”.

(vi). for clause (f), the following clause shall be substituted, namely:-

“(f). Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m’ /day in
Over-exPloited, Critical and Semi-critical areas and in excess of 500 m*/day in areas underlain by non-alluvium and
2000 m’/day in areas underlain by alluvium in Safe assessment units shall have to mandatorily submit impact
assessment report and ground water modeling study of existing/ proposed ground water withdrawal on the ground
water regime covering 5 KM radius area around the project site prepared by accredited consultants. Pro-forma for the
report is given in Annexure [V.”.

6. In the paragraph 4.2,
(1). for clause (ii). the following clause shall be substituted, namely:-

“ii) Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly ground water
level monitoring, shall be mandatory for mines drawing/ proposing to draw more than 100 m’ /day of ground water.
Depth and aquifer zone tapped in the piezometer shall be commensurate with aquifer used for irrigation/drinking
water in the buffer area. Detailed guidelines for design and construction of piezometers are given in Annexure I1.”.

(ii). for clause (b). the following clause shall be substituted, namely:-

“(b) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain
water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry
of Housing & Urban Affairs, Government of India or as feasible in the mine premises and as approved by
CGWA/State agencies”.

(ii1). after clause (c), one more clause (d) shall be inserted, namely:-

“(d) For all New projects, document as proof of new project / commencement of operation i.e. Consent to Establish/
Environmental Clearance / any other document from a statutory agency.”.

7. In the paragraph 4.3:-

(i). in the sub para 3, for the words “Indicative list of Infrastructure projects is given in Annexure VI”, the words
“Commercial infrastructure projects requiring ground water for drinking /domestic use shall also be covered under this
category. Further, the Indicative list of location specific Infrastructure projects is given in Annexure VI shall be
substituted by revised Annexure VI given hereafter.

(ii). after clause (v). one more clause (vi) shall be inserted, namely:-

“(vi) All stadiums, cricket grounds, and other sports grounds/courts, golf courses etc shall construct/install appropriate
mechanism for artificial recharge of ground water / rain water harvesting.

(iii). for clause (a), the following clause shall be substituted, namely:-

“(a) In cases where dewatering is involved, submission of impact assessment report along with groundwater modelling
in 5 km radius prepared by an accredited consultant on the ground water situation in the area giving detailed plan of
pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the ground water
regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to
overcome any significant environmental issues such as ground water level decline, land subsidence etc.”.

(iv). for clause (e), the following clause shall be substituted, namely:-
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“(e) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain
water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry
of Housing & Urban Affairs, Government of India.”.

(v). after clause (g), one more clause (h) shall be inserted, namely:-

“(h) For all New projects, building plan approval or any other relevant document as proof of new project from a
statutory agency.”.

8. In the Section I under paragraph 5.1, for the table 5.1, the following table 5.1 shall be substituted, namely:-

“Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use

Quantum of Rate of ground water abstraction charges (Rs. per m”'
Groundwater
withdrawal
(m’*/day)
0-25 No Charge
>25-<200 1.00
200 and above 2.00

Government/ Government authorized agencies supplying water for drinking/ domestic use and Government
infrastructure projects shall pay ground water abstraction charges @ Rs. 0.50 per m® irrespective of quantum of
ground water abstraction.”.

9. In the paragraph 6.0, sub para 2, the following shall be substituted, namely:-

“All those users abstracting ground water and using it for supply as bulk water supplies through private tankers shall
mandatorily seek No Objection Certificate for ground water abstraction as per Guidelines for Bulk water suppliers as
issued and updated by CGWA from time to time.”.

10. In the paragraph 7.0, sub para 3, the following shall be substituted, namely:-

“Abstraction of saline ground water shall be according to the Guidelines for Saline Ground Water Abstraction as
issued and updated by CGWA from time to time.”.

11. In the paragraph 8.0,
In the sub para 2. the following shall be substituted. namely:-

“Projects falling within 500 m from the periphery of demarcated wetland areas shall mandatorily submit a detailed
proposal indicating that any ground water abstraction by the project proponent does not affect the protected wetland
areas. Furthermore, before seeking permission from CGWA, the projects shall take consent/approval from the
appropriate Wetland Authority/ State Authority or any other appropriate local government authority to establish their
projects in the area.”.

12. In the paragraph 9.0:-
(i). for clause (1), the following clause shall be substituted, namely:-

“(i). Installation of tamper proof digital water flow meter/ Pre Paid Meter (s) (conforming to BIS/ IS standards) having
telemetry system in the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of No Objection
Certificate through the web-portal.

In case the ground water extraction is from multiple bore/tube wells within the same premises, tamper-proof digital
water flow meter(s)/Pre Paid Meter (s) with telemetry can be installed at common outlet point(s).”.

(ii). for clause (iv), the following clause shall be substituted, namely:-

“iv. Proponents shall pay ground water abstraction/ restoration charges based on quantum of ground water extraction
as applicable as per the rates given in Section 5.".
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(iii). for clause (v), the following clause shall be substituted, namely:-

“v. Purpose-built observation wells (piezometers) for ground water level monitoring shall be installed as per Section
14. Water level data shall be made available to CGWA through web portal. Detailed guidelines for construction of
piezometers are given in Annexure-I1.".

(iv). for clause ix, the following clause shall be substituted, namely:-

“ix. In case of change of ownership, new owner of the premises will have to apply for incorporation of necessary
changes in the No Objection Certificate with documentary proof within 60 days of taking over possession of the
premises.”.

13. In the paragraph 14.0,
(i). for sub para 1, the following shall be substituted, namely:-

“In other than industrial areas as mentioned hereafter, all the project proponents (drawing ground water more than 100
m’ /day of ground water for Hard rock aquifer type and more than 500 m’ /day of ground water for Alluvium aquifer
type have to mandatorily construct Piezometers (observation wells) within their premises for monitoring of the ground
water levels. Further, in industrial areas (as designated or notified by Central/State Government), Central Ground
Water Board (CGWB) shall construct need-based piezometers as per local hydro-geological conditions and further
monitor water levels. Such a mechanism of compliance conditions has been made to ensure regular monitoring of
ground water level in the project area. In this regard the necessary criteria for monitoring of water levels through
piezometers by the project proponents is given in Table 14.1.”.

(ii). for Table 14.1, the following Table shall be substituted, namely:-

Table 14.1 No. of Piezometers with Digital Water Level Recorder (DWLR) and telemetry to be constructed &
Type of Water Level Monitoring Mechanism

Sl. | Quantum of Ground water withdrawal No. of piezometer(s) (with DWLR and telemetry required)
No. (cum/day)

1. 0-100 0

Z >100 1

(Hard rock aquifer type in other than
industrial areas)

3 >500 1

(Alluvium aquifer type in other than
industrial areas)

14. In the paragraph 16.0, in the Table 16.1,

(i). Serial no. 2. i.e. “Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.

b) Defunct/Abandoned

Note: Given rates are for unit non-functional/ defunct/ abandoned structures. This shall be multiplied with total such
structures o arrive at consolidated penalty”,

shall be substituted with

“Non disclosure/ construction of additional groundwater abstraction structures

a) Functional / Non-functional Structures.

b) Defunct / Abandoned

Note: Given rates are for unit Functional/non-functional/ defunct/ abandoned structures. This shall be multiplied with
total such structures to arrive at consolidated penalty.”

(ii). under the serial no. 7, for the words, “Non maintenance of Recharge structures”, the words “Non maintenance of
water conservation structures/ recharge structures™ shall be substituted.

(iii). in the paragraph 16.0, the sub para 2 shall be substituted, namely:-
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“Application fee for fresh/ renewal of NOC shall be charged as per the rates prescribed by CGWA from time to time
and intimated through the official web portal. Fee shall also be payable for correction/ modification in the existing
issued No Objection Certificate letter.”.

(iv). in the Table 16.2,

i.  under the heading/heading of the table, for the words “Proposed Charges™ the words “Charges™ shall be
substituted.

ii. the serial no. 1 (i.e the words " Change in recharge quantum including applicable charges" ) shall be deleted.

15. In the Annexure I, for bullet point 1, the following bullet point shall be substituted, namely:-

“The piezometer is to be installed / constructed at the minimum distance of 15 m if the aquifer tapped is hard rock and
50 m if the aquifer is alluvium from the pumping well through which ground water is being withdrawn. The diameter
of the piezometer should be about four inches to six inches.”.

16. In the said guidelines, Annexure VI shall be substituted as given hereafter:

“Annexure VI

Indicative list of location specific Infrastructure Projects

SI. No. Infrastructure Projects

I Special Economic Zone

ra

Metro Station/Railway Station & Bus Depot

3. Airport, Seaport, Logistics, Cargo & Warehouse

4. Highway Infrastructure

3. Fire station

6. Hospitals & Nursing Homes

P Educational Institutions including schools, colleges. universities, coaching institutes, Training

Centres/ Skill development centres

Note:- The requirement of NOC for Groundwater use may include the water requirement for drinking water/domestic
uses also.

17. In the said guidelines, Annexure VIII shall be substituted as given hereafter:
“Annexure VIII

List of States/Union territories where ground water extraction is being regulated by Central Ground Water

Authority
1] Andaman & Nicobar
2. Assam
3. Arunachal Pradesh
4, Bihar
N, Chhattisgarh
6. Dadra_and Nagar Haveli and Daman & Diu
7. Gujarat
8. Jharkhand
9. Madhya Pradesh
10. Maharashtra
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11. Manipur
12 Meghalaya
13. Mizoram
14. Nagaland
15. Odisha
16. Rajasthan
17. Sikkim
18. Tripura
19. Uttarakhand

Note: The above list is dynamic in nature and any addition/deletion in this regard shall be communicated to the
States/UTs, project proponents including industries by CGWA through its official web portal.”.

18. In the Annexure IX (Glossary of technical terms used), under the serial no. 17, for the words “Drinking and
domestic use: Besides drinking & domestic use of households, this category will cover drinking requirement of
industries not requiring water for industrial process; drinking, washing, cleaning use etc. in case of hospitals, hotels.
malls & multiplexes, institutions, offices, banquet halls, fire stations, metro stations, railway stations, airports, sea
ports, stadia etc.”, the words,“Drinking and domestic use: Water required for daily household activities including
hygienic purposes, such as cooking food. bathing, cleaning / washing, sanitation etc. Besides drinking & domestic use
of households this category will cover drinking requirement of industries not requiring water for industrial process;
drinking, washing, cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet
halls, fire stations, metro stations, railway stations, airports, sea ports, stadia etc.”shall be substituted.”.

19. In the Annexure X, under the heading, for the words “Annual water audits by the industries (Source—ClI)”, the
words, “Water audits by the industries” shall be substituted. "
[F. No. 23014/29/2021-Coordination Section- Part(2)]

ASHISH KUMAR, Director

Note: he ‘Guidelines to control and regulate ground water extraction in India® were published in Gazette of India,
Extraordinary, Part I1, section 3, sub-section (ii) vide S.0. 3289 (E) dated 24™ September, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054. =& =200
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Chapter 5

Implementation of Artificial Recharge

All the units should implement rooftop rainwater harvesting system in the buildings within its
lease area, as per the model building bye-laws issued by Ministry of Housing & Urban Affairs /
Local Authority.

Artificial Recharge Plans may be prepared based on “Manual on Artificial Recharge of Ground Water
Recharge” as prepared by Central Ground Water Board and available on CGWB website

http://cgwb.gov.in/documents/.
5.1 Artificial Recharge/ Rain Water Harvesting Measures

e Roof top/paved area/open area rain water harvesting/ recharge is mandatory in the project
premises except industries which are likely to pollute groundwater (chemical, pharmaceutical,
dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.). In such cases project proponents shall store the harvested rain water in

surface storage tanks for use in the industry.

¢ Inrenewal cases, if any project has successfully executed recharge measures as specified in NOC
issued prior to 24.09.2020 and maintaining recharge structures within and outside premises/mining
lease area, they will be entitled for a rebate of 50% in ground water abstraction/restoration

charges in each renewal.

e All the projects withdrawing saline ground water shall store rainwater runoff generated within

premises in surface storage tanks for use in the project.

5.2 Conditions regarding Design and Number of Recharge/Storage Structures
1. For design and number of recharge/storage structures (only from roof top) are to be computed
based on intensity of rainfall i.e. mm/15 min (20 to 40mm depending on area and rainfall pattern).

The number of structures should be optimized so that maximum rainwater can be harvested.

2. Depth of recharge structure should be down to water level in alluvium area and down to weathered
part encountered in hard rock area. Recharge shaft is suitable for the area where water level is
within 30m from ground level. Injection wells beyond impervious layers are suitable where water

level is more than 30m.

3. Trench with recharge shaft may be suitable in hard rock areas depending on hydraulic conductivity

of formation and water level. If abandoned/functional dug
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well/tube well/bore well is already existing, these can be utilized for recharge purpose with
due care to avoid contamination.

4. Collection of rainwater from surfaces other than roof-top should include specifically designed
collection system.

5. Storm water drainage line should be separate from waste water drainage line.
6. BIS Standard IS 15797:2008 for Roof Top RWH may be consulted and adhered to.

42 of 71
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FORMAT FOR COMPREHENSIVE HYDROGEOLOGICAL REPORT
ON GROUND WATER CONDITIONS IN BOTH CORE AND BUFFER

ZONES FOR MINING PROJECTS

CHECK LIST FOR PP BEFORE SUBMISSION OF IAR/ CHR

(Please note that failure to adhere to below-given basic norms of report writing will result
in return of IAR/ CHR without further scrutiny for resubmission)

S. No. To Check Yes/ No
1. |Whether Month and Year of submission of report is mentioned on Front Page
2. | Whether Version of report (if revised) mentioned on Front Page
3. Whether groundwater quantum in report matches with NOC application
4, Whether all salient features have been entered in the Table (Chapter-1).

5. |Whether Accreditation Certificate has been attached.

6. Whether Work Order or relevant document having proof of date of Work
Order has been attached.
Whether all sections as per report SoP have been covered (even if certain
section is not deemed relevant, same should also be inserted in the text with
comment like not required/ not applicable etc. with reason)

7. |Whether Water Level maps have colour zoning as per SoP for report

8. |Whether all figures in the report have been referred to/ discussed in text
with Figure No.

9, Whether all tables in the report have been referred to/ discussed in text with
Table No.

10. |[Whether all Maps have good resolution with Scale, Coordinates, North and
Legend and whether legend is legible.

11. |Whether source of data (in tables/ values etc.) taken from elsewhere (i.e
Secondary Data) has been quoted in the text/ below the table.

12. |Whether details of references cited in text/ source of data have been given at
the end of report as Bibliography.

13. |Whether all certificates/ documents bearing signatures (such as Work Order,
Certificate by Consultant etc.) have the name of signatory below signature.

Note: It may be noted that merely following above does not amount to report being complete or in-

order. Further scrutiny will only be done if report is submitted adhering to above norms.

Signature with Name

1 SALIENT FEATURES OF THE PROPOSAL
S. No. Particulars Information
1. |Application No.
2. |Submission Date
3. |Fresh or Renewal
4. |Existing or New/ Proposed
5. |[If Renewal, date of validity of existing/ last NOC
6. |CTE Issue Date
7. |Name of Project with Address
8. |State

14
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9. District

10. [Block/ Taluka

11. |Category of Block/ Taluka (as per prevailing
GWRE)

12. [Quantum of GW applied (KLD)

13. |Quantum of GW applied (m?®/Year)

14. |Alluvium/ Non-alluvium

15. |GW Modelling Required (Yes/ No)

16. [Name of Authorized Signatory of Project &
Designation

17. |Consultant Details with Name of Authorized
Signatory (If Institution)

18. |In case report is prepared jointly by accredited
institute and individual consultant, name details
of chapters prepared by the individual consultant

19. |Accreditation Certificate No. and Date/ Validity
(In case jointly as per Point No. 14, No. and
validity of both institution and individual are to
be given)

Signature with Name

2. ABOUT THE PROJECT

This section should identify and briefly describe the general location {Block/ taluka/
tehsil, District, State, coordinates} of the project, whether Existing or Proposed, duration of
study conducted and outline the scope of work performed. Project site, core zone of 2 km
radius and buffer zone of 10 Km radius/Square shall be demarcated ongoogle map.\

21  LANDUSE/ LAND COVER OF THE SURROUNDING AREA

This sub section will deal with the description and map of Landuse/ Land cover map
of the area core and buffer zones.

22  DEM/ TOPOGRAPHY

This subsection will deal with the topography of the core and buffer zones of the
project site giving the details of elevation of the surrounding area. DEM and/ or
topographic contour map of the area within 2 and 10 km radii shall be given here.

23  GEOMORPHOLOGY AND DRAINAGE

This sub section will describe the geomorphology and drainage of the area and the
text will be supported by Geomorphology and drainage maps.

24  DETAILS OF WETLANDS/ MAJOR WATER BODIES

This sub section will give the details of wetlands/ major water bodies if any in the
core and buffer zones and give information on distance/ direction of the project site from
the designated wetland. If the project site is within 500 metres from the designated
wetland as per Ramsar Convention (list of sites available on the NOCAP portal), detailed

15
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proposal to avoid/ mitigate the adverse impact on the wetland due to the ground water
withdrawal shall be furnished.

3. HYDROGEOLOGY
31  GEOLOGICAL SETUP

This should include area specific geology and will contain information and maps of
both regional Geology and the local Geology of the core zone covering area within 2 km
radius and buffer zone covering 10 km radius (Circle/ square) from the project site. The
maps should be based on GSI or field investigation data.

3.2  GEOPHYSICAL STUDIES

This sub section will include details of Geophysical investigations including vertical
electrical soundings carried out in and around the project area, and their analysis.

3.3  HYDROGEOLOGICAL SETUP

The purpose of the GW survey is to collect baseline data that can help prevent and
resolve interference complaints. The focus is on gathering current information about the
existing hydrogeological conditions. Enhanced monitoring of wells may be performed
where the focus would be on impacts that occur as a result of ground water withdrawal.

This section will deal with the ground water situation in and around the project area
including water level and quality data and maps along with quality issues, if any.
Hydrogeological map of the area covering core and buffer zones within 2 km and 10 km
radii from the project site showing the aquifers available in the area and ground water
table elevation contours and ground water flow direction shall be given.

3.3.1. Aquifer characteristics:

Information on type of aquifers, depth, thickness, porosity, permeability and
storativity etc. shall be furnished in this sub section.

3.3.2. Ground water flow and aquifer interaction with surface water bodies:

Information on ground water flow and details of ground water - surface water
interconnection, if any, observed in the area shall be furnished.

3.3.3 Depth to water level

The consultants are supposed to measure water level in the study area, i.e core
zone of 2 KM and buffer zone of 10 KM radius/square. Few wells can also be monitored
outside the study area to extend the interpolations outside the study area. There should be
at least 10- 12 observation wells within the 10 Km radius study area and 4-5 outside the
study area to be used for control points of water level & water table covering all directions.
Water level data should not be collected during monsoon season (June - September).

This sub section shall give data on depth to ground water level (metres below
ground level) collected from the field. Depth to water level map shall be prepared based
on the data collected from the field. Depth to water level maps of pre-monsoon and post-
monsoon seasons and also seasonal water level fluctuation map based on secondary data

16
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available shall also be incorporated in the report. These maps will also incorporate the
primary data collected by the consultant, if the period of data collection coincides with the
pre-monsoon/ post-monsoon. Season (pre-monsoon/ post-monsoon)/ month and year of
data should be clearly mentioned on the maps.

3.3.4 Long term water level data analysis

This sub section will deal with the decadal water level trend analysis of both pre —
monsoon and post — monsoon {based on State/CGWB data located within 10 km from
project site and tapping same aquifer}. Hydrographs (line diagrams) of decadal water level
data during pre-monsoon and post-monsoon seasons of a few select monitoring wells of
Central/ State Government agencies showing the trend of water level variation should be
given here.

3.35 Ground water quality

This sub section will deal with the quality of ground water and shall include maps of
electrical conductivity as contour and other parameters as point value. Samples need to be
collected by the consultant from the core and buffer zones. Locations of samples may also
be shown on the map. Samples should be analysed by NABL accredited laboratories only.
The month and year of data collection may be mentioned on the map. Minimum of 12-13
samples may be collected from the study area and 2 -3 samples from outside the study
area.

3.3.6 Water quality of nearby water bodies

Water samples from the nearby water bodies, if any, present in the study area
should be collected and analysed from NABL accredited laboratory. Data should be
presented and discussed here.

4. APPROVED MINE PLAN

This includes the Year wise mine plan including excavation depth, area and mine
seepage KLD and KLY based on volume of excavation, permeability, GW Gradient around
mine pit(s).

5. ESTIMATION OF MINE SEEPAGE, RAINWATER QUANTUM DEWATERED (IN CASE OF
OPEN CAST MINES) AND ADVANCED DEWATERING PLAN

Type of mine (Open Cast/Underground)
Elevation of water table,mine pits

Details of Mine pit and tunnel (number of pits and tunnels with dimensions(Length,
width,depth)

51  ESTIMATION OF MINE SEEPAGE

Mine seepage should be calculated for 5 years as per approved mining plan.The
details of calculated mine seepage is given below. Seepage calculations shall be made Pit
Wise/Tunnel/Shaft.

17
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Table 5.1: Seepage from Walls of the Pit/Tunnel

Year Period Working |Depth| Lengt | Width [Satura| GW | *Hydraulic |Per Day| Annul
bench to hof | ofthe | ted | Gradi|Conductivi] Mine | Mine
Reduce |Water| the Face |Thickn| ent |ty(m/day) |Seepag |Seepage
Level in RL | Face | (m)or ess |(m/m) e(Cub | (Cub
respect | (m) (m) | Dia{m) | (m) m/Day) | m/Year)
to MSL in case
{m) of
tunnel
Year 1 |Pre monsoon
Post monsoon
Year 2 |Pre monsoon
Post monsoon
Year 3 |Pre monsoon
Post monsoon
Year 4 |Pre monsoon
Post monsoon
Year 5 |Pre monsoon

Post monsoon

The seepage

the seepage from walls as calculated above.

may be estimated from the bottom of the mine pit and be added to

Table 5.2 Seepage from Bottom of the Pit

Year

Perion

*Hydraulic
Conductivity (m/day)

Per Day Mine
Seepage (Cub
m/Day)

Annul Mine Seepage (Cub
m/Year)

Year 1

Pre monsoon

Post monsoon

Year 2

Pre monsoon

Post monsoon

Year 3

Pre monsoon

Post monsoon

Year 4

Pre monsoon

Post monsoon

Year 5

Pre monsoon

Post monsoon

Table 5.3 Total Mine seepage

Year

Perion

Annul Mine Seepage (Cub m/Year)Table 5.1 + 5.2

Year 1

Pre monsoon

Post monsoon

Year 2

Pre monsoon

Post monsoon

Year 3

Pre monsoon

Post monsoon

Year 4

Pre monsoon

Post monsoon

Year 5

Pre monsoon

Post monsoon

18
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° Hydraulic Conductivity should be based on Pumping Testing carried out by
the Consultant and CGWB exploration data. The pumping test duration should be
sufficiently large to capture hydrogeological boundaries/water bodies in adjacent
areas.

® Hydraulic Gradient should be calculated based on the ground water slope at
the Mining Pit Area

o Year wise and bench wise mine seepage calculation as per approved mine
plan (up to conceptual period)

52  ESTIMATION OF RAINWATER QUANTUM DEWATERED
5.3  ADVANCED DEWATERING PLAN IN CASE OF COALILIGNITE MINES

The details of the advanced dewatering plan along with proposed location of the
bore wells including other hydrogeological details may be provided.

54  GW MODELLING CHAPTER TO BE INCLUDED AS PER SOP GIVEN IN SECTION-D (IF
APPLICABLE AS PER SECTIONE & F)

Mining Projects with seepage component more than 500 KLD have to carry out GW
Modelling studies and submit report (Refer to Section E & F). In case of discrepancies in
the estimated seepage between Analytical (TIL) and Modelling studies, the higher values of
the seepage shall be considered for grant of NOC.

6. MINE WATER MANAGEMENT

6.1  IMPACT OF MINE DEWATERING/ ABSTRACTION AND MITIGATION MEASURES
6.2  IMPACT ON THE GROUND WATER REGIME

This section will cover risks of the GW environmental degradation due to mining
activities including likely impacts of proposed GW Withdrawal on surrounding area in
nextfive years period, affected area and radius of influence.

6.3  IMPACT ON SURFACE WATER SOURCES

This section deals with impact of mine dewatering on the nearby surface water
bodies including diversion of existing channels, constructed dam/ barrages/ weir/ canals/
hydro - electric projects if any, change in land use [change in flood plain, lotic & lentic
systems etc.] and current & potential threats if any.

6.3 IMPACT ON WATER QUALITY
Impact of Mining on the GW and SW quality regime
6.4 MITIGATION MEASURES

Water conservation measures adopted/ proposed to be adopted to reduce/
reuse/save ground water need to be described here. Also measures for treatment of mine
water and disposal of wastewater by mine may be furnished.

7 SALINE WATER DISPOSAL STRATEGIES (IN CASE OF SALINE WATER ABSTRACTION)

Brief details of technology and method to be adopted for disposal of reject/saline
water and likely impact on surrounding water quality may be furnished in this section.
19
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8. ANY OTHER DETAILS PERTAINING TO THE PROJECT.
9, SUMMARY AND CONCLUSION

This section must categorically include discussion on likely impact and mitigation
measures.

10.  BIBLIOGRAPHY
11.  ACCREDITATION CERTIFICATE
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